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None for the Applicant.
Shri V.S.Masurkar for

Respondents.
. As one last ch%nce, the
case is posted to 1/3/2000. If

there is no representatiéon on the
next date, the case |will be
dismissed for default.
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- OA 278/95 Date : ©.4.2000

Applicant by Shri R.D. Deharia, Counsekl

and Respondents by Shri V.S. Masurkar, Counsel.

The Learned Counsel for the applicant
stated that Applicant No.l is no more since last
more than 3 months. He also stated that the

g Applicant Nos.2,3,6 & 7 have retired.

In view of the faét stated above, the
Applicant No.l is no more since last more than
3 months, the claim stands ab@tyed, 0.A. stands

disposed.of accordingly with no order as to

costs.
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( 8.L. Jain ) { B.N. Bahadur )
Member (J) Member (2&).




